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1/13.12.35 o Hon'ble Mr.N.sahu, Member (1)

%0 e |
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I |
h o . Nobody <ppears for the petitioner, ACJou;ned to
! .
iﬁi 02 01 1986 for. admlsngn.
1 . N )
QKJ ; _°V~——%ﬁ4
e " f (N.Sahu)
L ! Mamber {\)
o | ,
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| a/‘az oi. 50 ! Hon'ble Mr. K.D.3aha, Member (A)
; ® & o e ‘
‘\!‘ : % N . - .
. ; ( Hedard the learned counsel forthe applicant |
Mr., Nacendra prasad. admit. ISssue notice to the respordents,
- W/s should be filed within six weeks. Rejoinder, if any,
+ . should be fil2d within 3 week thereaft r, Requisites to
he filed within a week. L1m+ before th: Registrar for
| com letion of pl@adlngs on z7 02,1396, -
o 1% /}\> 4 2
i ’
' .
3 (KD, 3aha)
e 5 Member (A)

Shri., M. L. Paswan, Registrar Incharge,

.....'

3/27.2(96 f

Learned Counsel for the applicant is present, No

4

w/s has been filed as yet. Let 8,4.96 be fixed for fili

the W/s. ' | . ' ﬂw

( M, L,. Paswan)
Registrar 1/C

4/10.4,1996 = | Sri M. L.Faswan, Registrar I/c -

- Notices were issued to the respondents., on °

22.1.1996, W/s has not been filed. For filing W/s e

LA

list this case on 13,5,1996, ﬁgﬁ

: { M. L.Paswan )
MBS, , . Registrar I/c
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5/13.5,96 Shri, M., L. Paswan, Registrar Incharge. ‘ _‘1'
Notices have been issued to the re‘pondents. SR*
- not received, W/s has not been filed, Put up on 1. 7.96 fd
filing the "/S-o / !v,
, T P
7 . 4
4
(Ijil L Pasmn) %4
PKL Registrar I/C CN
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6/1.7.96 ° Shri M‘.L’.Paswan, Regi-strar I/c &
W. S has not been filed. L:Lst on 22,7 96» |
. N for. flllng W.S. ’ .
. ' gl’\c .
' ( 'M,L.,Paswan )
. SKS Registrar I/c
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JB./28.8./96._ . . Ceunsel fer the applicant is pres ent.
Plead.'l.ngs in this Case are cemplate, List en . {
] 10.9.96 before tne Hon ble Court fer further
' ‘directien. ‘ o ' 3
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9,/.10.9.96, - Shri MNarendra Prasad, the counsel fd
' applicant, =~

Shri Lalit Kishore, the counsel for

A

s '~ * respondents.
Pleadings in this case are compl

this case on 30.9.96 for hearing.

A=

/cBs/ (K.D.?Eﬁﬁﬁdﬂ/’ G
| Mebe r (A) u

10/30.9, 1996

Counsel for the respondents : None

Pleadings are complete in this case, Since ii;

the counsel for the respondents Mr,lLalit

. Counsel for the applicant : Mr,R.N,Prasad

r the.

the

Bta . List

\

-N.Mehrotra)

ice-chairman

Kishore,

Additional Standing Counsel is not available, the

case is adjourned to 5,11.1996 for heiring.
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_{KDrSaha )

Member |
l
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MBS,
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OA-739/95
None appears on behalf of the applicant as well as
on behalf of the respondents. The case WysCfixé& for

hearing today. So, the casesis dismissed fdr default.
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Member (J)
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'jfﬁarma the caunael ?or the applzcant‘

/

Sri- ﬂarenﬁra ﬁrasad, the Sr. Advacate uith Wiss H°ma
-21Vsrma came te my- chamber and subm;tted that he uas-‘
)iennaged in the Hmn*bie Hroh Caurt and therahy he could
.;nat appedr bafore thls Caurt taday 1n ﬁme uhen the'
f">_\zast-:a uas calleﬂ for. In vxau 0? the mattar. the c&ae_

'may ha llsted fcr hearinq , u1th intxmaton t)the e

, v v
‘,ather szdao So the learned counsel For the appl1cﬂnt//

,;15 dlracted tc 1nform the othar side 1n urltlﬂﬂ that

. ?

'5the appllcahsn wxll-be heard dsy after tamnrrau 1 B

?_on 7 11.96 1n vxew o? the dfmresald cnntlnaency in
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13/7.11.96

SKS

appropriate order oﬁ\the authorlty on record over

0A~739/95 v t /
. »
Heard the learned counSEI for both

the parties. During the drguments the learned

counselz -1 Shrdaiﬁ N'@rasaé, xxxxxxxxxxxxxxxxxg

. for the.tapplitant; ) drewsmy attention to Annexure-10

and submits tha@t the matter has been forwarded o

e

r -
to the Headquarters for decision over the matter. S\<

L)

But no decision has yet been'received by the

authority to whom the application was'submitted

for ap001ntment on compassionate ground Gn the

other hand learned Sarkwx Additional Standing
Counsel, Mr Lalit Klshore, appearmng on behalf of

the resoondents submlts that the matter Was duly

'considered by the authorlty of the Headquarters

and decision thereon gis hﬁf? dué tosbefcommu- '

nicated to the local authority, thereby he was

not appointed, Moreover, the appllcant did not

‘dispute the averments made in para-ll of the

Written Statement. In view of the aforesaid

cirqumstances I kik® think there should be

this issue So, . I dlrect the resoondents to

A 'N\. '
produce ‘the order/concerned flle oa151ng the order

by the comgetent authorlty by the next date. The

case will come up for further hearing on 2.12.96
as part-heard ceee. _ \ _— -

( D. Purkayastha )
R ‘Menber (J)
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14/02.12.58 | None aprears. |
o ’ adjourned to 07.01,1996 for

A, hearing.
ﬂ _ (D. Pur kayastha)
SKI . ' ' Member (J)
15/ 7.1.97. | The matter was partly heard by Hon'ble Shri -
D. purkeyastha, Nembér (J',‘ wno has been transferred
from this Bench. List on 11.2,97 for fresh hearing |
pefore the Single Member, ' & ‘ |
/CBS/ "(V.N. Mehrotra) .
. vice-chairman i
L
16./ 11.2.97. On the request made on behalf of Shri Lalit ”
Klshore, the 1earned counsel for the reSpondents, t‘le"{/ |
LN
case is adjourned to 6,.3.97 for hearing, - ’ ‘>‘
/CBS/ | : (v )N, Mehrotra) )
| | Vice-chairmgn,
. : [ -~
17/06 .03.97 bist on 08.04.1997 for hearing b
' ) . Singl € Member Bench. EQ’

D B oW
SKJ N v'(S.R.‘di@Ze) _ . " (V.N.Mehrotra) (’M

Member (A) | : Vice-Chairmman 3
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18./,8.4.97.  .On the request made on behalf of Shri Lalit Kishors,
i the Addl. Standing Counsel for the respondents, the case
is adjourned to 24.4.97 for hearing. \\N\ﬂ/ ,
b -
> trydces/ (V.N. Mehrotra),
- Vicg=chairman
19/24.035.,97 None for the parties, Liston 23585,1397
for hearing. \A\ '
‘ ' (V.N.Mehrotra,
SKI . vice-Cha imm'd e
20/23.5.97 Learned couns,el for the applicant 1:; oresent.,
None for the respondents. The case is adjourned for
hearin to 106.7.97. | -
g \' A‘\
AN\ L
( V,N,Mehrotra ' ,
SKis . Vice~Chairman -
i J
21/10.71997 None for thepartles. List. on 21.,8,1997 for {
hea ring. k ——
. (-Ve.N.Mehrotra )
»~ MPS, vice-Chairmm
~
22/21,08.97 ' List it on 26.09.1997 for hearing. %
(V.N.Mehrotia)
SKJI . Vice-~Chairman
23/26 09.97 SmceBench is not ava:.]able today, the
case is adjourned to 17,11,1997 for hearmg.\/\/\g(/\\/\@z .
(M K.S rivastavé)
SKI Dy. registrar
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/ces/

on the request on obehalf of shri Cw
Lallt Klsbore, ‘case is adjourned for hearifg
on 7.1.9@;' List pbefore Single Member Bench,

-

A
(V.N. Mehrotra) ‘éﬁél. “
vice-Chairman ~ 3~ ;
memaer(A) | , %; —
L R
v L
At
W b
' 8.3 .
List on 18.2.98 for Pear;ng. R

W\ ]

\

(VON‘ MBhrDtra) '%

Vice~Chairman :

25./ 18.2.98, On the request made on behalf of ShtlLalltA - _ ;

Kishore, the Addl. Standing Counsel For the responden{

case is adjourned to 4.5,98 for hearing.

N

(VLN Mehrotra) | |

(L.R.K. Prasad)

Member (A) : . 'Vice-chairman 1/

- q
26/04.05.98  List on 13,07,1998 for hearing befinre SMB. : fk
. PLr@gf-"ﬁ ’ - ) 1

- , - [ !

(Lo ReK.Prasad) (VN.Mehrotra) i

Bembar (a) Vice-Chairman |

SKJ
-27/13,7.,1998
1
I
MES) '
|
|

List on 14,9.1998 for hearing before Single Bench,

&

( V.N, Mehrotra )
" Vice-Chairman



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

A - PATNA_ BENCHJPAIN

/ Order Sheet | S
e N Application No.... SPmT39/£95.. v wees 199 [Meees corscere o oo weee seerieee

Applicant (s) eve 1O seee asas cESr aee eT eSS SRTC 0808 cses enee’ Respondent(s) oo e e

Advocate for APPHCADL (S) .oeeverr wor wens vme oo wose oo Advocate for Respendent (s)

Note éf Resistry A AR . Orders of the Tril;una]
28/14 .9.98 None for the parties. List on 23.11.98 for
| hearing.’
~ ( L.R.K. Prasad )
SKS | oot . . Member (a)

29/23{1?3?9 T Shri R.N;.ﬁﬁésaifciuhédl-fqr'tho'apgl;canta |
Shri Ve.M.X $inba, Sr. Standing Geunsel prays for .. _
time te go through the paper&befara he can argus .
the cass. Prayer is alleyed. List it eon 14,12.1998
 for hearing.

¥

i | P

. . H . P N
R .or ' . A i .
/‘ |
, z
vy . e . \
s omtoe . . [

(L.R.K PRASAD)
Member (A)

aM.

30./ 4.12.98. © List it on 25:1.9

9~Fcﬁ'hearing as prayed for
N U A ‘4 i

by the parties.

SEIRLA S S(L iR sk PRASAD)
MEMBER (A)

/eas/l s Lot

31/ 254499 List it on® 124 .:éél;'fo'l}"ﬁe"aring. o
okfle
(LAKSHMAN JHA)
MEMBER (3) A

/ces/
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32/12.4.1999'::‘,' .List it for hearing on 6,7.1999, .
l]’l N
w ( Laksbmé(a&gﬁ\a ) ( L.R.iK.Pra’Sé’d’T'7~
MEB, Member (J) . Member (A)
W
B
Y
Bt
;&v}33/6.;1;1999 For want of time, let it be listed for '~
i\ /\5\3‘1 . hearing on 27,7.1999, ' -
o ( L.R, X Prasad ), _ ( S.Narayan )
’3‘ ‘kIVI}ETS"."»" et e -I‘f‘?‘f"lm‘.’e'fnbér('f(igi:) e o Vice-Chh'izhan
- SRR T I I T S AR ST ST :
By e e oeid e d ¢ g oan il
Co T, oot ey g WVETY st .
. . PR IR O
\"i':), I ___34 -
2707.99 - For want of time, hearing is
‘ el adjourned to 23,9,99, ]
; N , ) .
} N c .
i ' A e— X W
| (Lo Ro chrasau'}_ ﬁ(S‘Na.rayan) . ,
membér(A) ' Uice-—Chairman
35/23.941999  List it for hearing on 16.11.1999,
' f}ffceaazj[ ' - N)/L | Wﬁ% i
Sf"/’ % il ( Lakshman_ Jha ) { LsR7K.Prasad )
/}_4‘9-0' Se Memb er (3)‘ Member (A)
36/16.11.99 On the request made by ceunsel for the applicant,
let it be listed for hearing en 5,1,2000, _
i AKT (L.JHA) (L.R.K.PRASAD)
L MEMBER (J) MEMBER (A)



- 0A -.739/95.
37./ 5.1.2000,
. o Fo’ uant of;\time,"heari‘ng is adjourned te
2.2 02000. %\‘\ - S *
- feBs/ (L. WmifoLiane) - | (S. NARAYAN)
| MEMBER (A) ; | VICE~C HAIRMAN
. 38/02,02.2Q00 For want of time, the hearing is |
L. ' T adjourned to 16.,03,2000, .
I~ /
SKJ . Hﬁé 13.'ana%M (a) (S .Narayah)/V.ZC,
39./ 16.3.2000, . : N
| For want of time, hearing is adjourned to
M :
*ha 2%5.2000.
/cab/ (L. HMINGLIANA) | | (5. NARAYAN) =~
| CMEMBER (A) - . L " VICE-CHAIRMAN
40/;2.552000 'As DB of court No. 1 is sitting in circuit bench
. | at Ranchi, list it for hearing on 2.6.2000 .
QQX\\\ S L
+ (L.E‘]’MING:IANA) (L.JHA)
!
-
2t6.2000 | .
ci List on 1.8.2000 for hearing. .‘ :
; @ y s .Nargyar})
o E[ / Member (a) vice-chairman
|




42/1.8, 2000

0A.739/95 -

counsel for theapplicant, list it for hearing <
on 6,9, 2000, co veaa sl / .

-{ Lopimingliana’) » - - (.Lakghean Jha )
Member (A) Mémber (J)

e LI

43/06,09.2000 : For want of time, the hearing is adjourned to
) 4.10.2000. N : 4 - e ot ' © N

~

- CT ‘ /.
skj Imingliana)/M(A) | (Lakshman, Jha)/M(J) |
44 /4 .10.2000 None for the parties |
List it for hearing on 14.11.2000."
N e
SKS ! L. Hmingliana )/M(A) - ( L.-Jha )/M(J)
45/14,11, 2000 None for the parties..

—~

MBS,

On account of resplution in the bar

today oﬁ the sad demise of Shri S.Mukher jee,
advocate, the case is adjourned to 20.11,200C,

R ]

( Lakshman Jha )
- Member (J)

46./ 20.11.2000.

For want of B.B., hearing is adjourned to 12.12.2000.

>=QC

'cBS/ (L.R K. ﬁﬁzgggj/m(

47/12.12.200C = Let it belisted on 19,01.200]

N

."skj - (L. R.K.rrasad; /o (a).

for hearj
) ”

- ) (s.Narayan)/V.¢
’ !
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OA-739/95

‘v 48/19,01,2001 None for the parties,:

For want of time, hearing is adjourned to

' SRR/ (L. HMINGLIANA)/M(A) (L. JHA)/M(J)
1 49./ 20.3.2001, -
For want of D.B., hearing is adjougned to 24.4.2001.
/ces/ (L. HMWINGLIANA)/m(A)
49/24 ,4.,2001
‘ For want of time hearing is adjourned -~
to 19, .7.2001. ‘
M L T
T (LR K Prasad) (s Narayan) -
Member(A) _ Vice-Chairman
MA. v
50/19 .7 .2001 For want of D.B., list it on 21.9.2001 -
for héaring.
'SKS ( Y. Hmingliana )/M(A)
51
21.9,01 S
cm Be listed on 4.10.2001 for
hearing, (;A | , o ”
. N
(L.R.K,Prasad) _ (B.N.Singh Neelam)

n(A) o ' VeC,
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4,10.01 : . .
CM The matter is of the year 1995. NO-One
- : appears even today on behalf of the applicant.

so was the case on the previous occasions. By way
of last chance, be listed on 9.10. 2001 for hearing.
Bven on'-"the next date if nobody appears for the

" applicant, necgssary orders shall be passed.

(LR .K.Prasad) (B.N.giggh Nee lam)
o - N@)

Mr. G.K.Agarmwal, ‘AS C'For the respondents.
Be listed on 12.11,4001/”‘}Nhear1ng.

| ékj (LTR.KoPmsad)M (BN .‘.}i.}jgh Neelam)/VC |

R

54./ 12.11.2001 For want of time, hearing is adjourned

to 4.12. 2001 | | o
/ces/ - (L. JHA)/W(J) - (L.R.K. PRASAD)/M(A)
| :‘fi";{' © " n the reguest made by Shri A.K.5ibha

; V.CH | on behalf 3£ lcarned counsel for the appli-ant,

be listed “n 14.1.2002 £for hearing.
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56/15.1.2002 ° ~ None for the parties

. < .‘1 .
Be listed for hearing on 28.1.2002.

- SKS MM (B.N.Singh Meelam)/V.C.

57,28.1.2002 None for the parties

List it for hearing on 12.2,02,

AWQW—&/M

SKS  (Sarweshwar Jha )/M(A)

58/12,02.2002 : None for the spplicant, - - ,
' Mr. G.K.Agarwal, ASC for the respondents.

No-one appears on behalf of the appli-
cant even today, It transpires that this 0.A, was

- so filed long back in the year 1995 itself, By
; ‘ - looking into the previous orders” )it further trang-
‘ o pires that at several occasions no-one appeared

on behalf of the applicant and so was the case

-

on last two occasions i,e., A5,0 01‘2002 and
(2850%720023 That being the position, it may be
presumed that the applicant has lost interest in
pursuing the matter,
Takingthat view, this 0.A, so fileg,
kept pending long since 1ong, in the background of
the facts as detalled ébove, stands. dlsnlssed for

' : } default, 1

_ (Sarweshwar Jha) ,/—*"—" (B.N.Singh Neelam)
: skj . Member (&) et Vice-Chairman
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| 8/28.7.2@@3, _ Be listed for hearing on 1.8.2003 .
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